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ORDERS OF THE TRIBUNAL
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'~"_o£ @ccordingly.

above.

We also direct Shri R WRath, learned
A.8.L. in 0.A.639/98 and Ms,.S.L.Patnaik, learned .
A.S.L. in C.A.36/99 to suitably instruct the
railway authorities to ensure?nayment, in accordance

1+ _‘gzith_ our directions above.

O.A.Nos.639/98 and 36/99 are disposed

Hand over copies of orders to the

learned counsel for the parties.

Since Shri JeKe.Jain, Dy.Chief Engineer

(Con) H.Q., S.E.Railway, Bhubaneswar has not been
“ impleaded as respondents in these two O.id.s, to
- whém we have given directions with regard to payment

of arrears to the applicants and so on, a copy of

" “this order be also sent to him for compliance.
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